IN THE CENTRAL AOMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

0.A. 940/94. Dt. of Decision : 17.11.94.

Smt. Anita Paul .+ Applicant.
Vs

1. The Chief General Manager,
Telecommunications,
North Eastern Circle,
Shilléang -~ 793 001.

2. The Telecom District Manager, '
Agartala =793 001, 7 .. Respondents,

K. Sudhakar Resddy

L1

Counsgl for the Applicant

Counsel for the Respondents : Mr. N,V.Raghave Reddy,
Addl. CGSC.

CORAM:

THE HON'BLE SHRI A.B. GORTHI : MEMBER (ADMN,)
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0.A. 940/94. Dt. of Decision : 17.11.94.

ORDER

§ As per Hon'ble Shri A,B, Gorthi, Member (Admn.)

The claim of the applicant is for payment of
the Provident Fund amount due te her on her rslinquishiqg
FreriNeL oy B A
ﬂi*Telaphone Operator yith sppgct from 3.11.1885. The
applicant sepyed the departmant‘as.;g'uTalephona Operator

from July 1973 to 3.11.1985., The applicant states that

igﬁéﬁitg‘} her several requests the respondents took their

oun time in finalising her GPF dusi. Learned counsel for
the applicant Mr. K: Sudhakar Reddy, states that after

the filing of this 0A,the respondents vide letter No.TA/
GRF/FP/A.Pal/93-94 dt. 15.7.1994, errangedths psyment of
Rs, 4,&30/-¢;f_;uhich pﬁrports to représant the balance

of tha'deéosits mades by the subscriber with interest.

The said letter does not give the break.up of thes amount
of Provident Fund and the interest. Mr.K.Sudhakar Reddy,
claims that the applicant would be entitled to payment

of the bslance amount of GPF as on 3,11.1985 togsther with

interest therson atlsast at the rate of 12% per annum.

2. Mmr. N.V. Raghava Reddy, leasrned standing counssl
for the rgspondents, states that the applicant aPter having
resigned prom her post left Agartala without intimating her
address to the respondents. It was only in the year 1991
that she made @?éf%ﬁ@ﬁé%@ﬁ:the respondents giving her
address. Imqediately the respondents sent the necsssary
forms to the applicant and when she re~submitted them

some time in August 199%,; there: was soms dslsy in the
processing of the appiicant's claim in the office of the

A.0(TA), Shillong, who was reminded opn the subject. The

sed
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AD asked for some additional data vide his letter
dt. 19-7=-1993 and finally the payment yas sanctioned
and a sum of Rs. 4,030/~ uas sent to the applicant by

chegus 4t. 22.5.1994,

3. As regards tha.respondents’contantion that
the applicent herself did not bother to furnish her

new address to the respundents,anﬁ thg same is refuted’
by the spplicant's counsalv.H%fhaa.Qraun my attention
to a letter from the applicant addressed to the Hon'ble
Minister of Communications, New Delni, dt. 5.1.1987 in
support of ghis contention that the applicant'had not

been sleeping over har right to claim the PF amount.
that
There is however nothing to show: / this lstter was in

fact sent by registered post. Howaver, From the le tter

e 29471991 [ awm w._
- m“““ﬂﬂ*- Anar tala,

1t would ba apparent that, tha applicant gave her Hyderabad
address to the respondents only in her communication

dt. 22,12.1990.

4. In view of ths aforsssaid circumstanca§ it would

welI. ~
be just and pnoper to dispose of this application fige a

di;ection to the respondents in the following tgrms:

(1) The respondents shall specify the exact amount o

GPF amount due to the applicant as on 3.11.1985,
Poheald tra telod
{(2) On the aforesaid amount interest,at the rate

of 10,5% per annum for the year 1985-86 and interest
at the rate of 12% par annum for the ysars 1986-91,
which is in accordance with the ratas of interest
Pixed by the Government of India,(as published at
page 22 of Swamy's Compilation of Gensral Providsnt
Fund Rules 1990 edition)
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(3) Fram the financial year 1931 onwards till
the date of actual payment,interest at the rate of
12% per annum shall be calculated.

(49 The GPF amount due to the applicant referrasd
to in (1) above shall be paid together with intsrest
at the rates mentioned sbove. Ths said payment will
be subject to adjustment of the amount of Rs.4,030/-

already peid to the applicant.

Se Respondents to comply with the abovs dirsctions
within a period of 4 months from the date of communication

af this order. No order aé to costa,

MEMBER (ADMN,)

pated : The 17th Novembsr §994.

Dictated in Open Court, ﬂq
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spr DEPUTY REGISTRAR(J)

Cepy to:
1. The Chief General Manager, Telscommunicatiens,

North Eastern Circle, Shilleng - 793 001,
2., The Telecom Oistrict Manager, Agarthala - 793 001

3; One copy to Mr.K.Sudhakar Reddy,Advocate,CAT,Byderabad.
4, One copy to Mr.N.V,Raghava Raeddy, Addl.CGSC,CAT,Hyderabad,

5{ One-cepy toc Library, CAT,Hyderabad.
6. Cne spare copy.
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